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CENTML NJ MIN IST RAT DIE Tl\l8t.lfAL 
£LttlA8&? ISNQI, N,J AHABAD 

Original .tpplicati•n N• .• 399 of 2002 

O,en CO•gt 

Tuestlay, this the 6th day ef Fehl"uary, 2003 

Hon 'ble Mt':• Justice R.R . .K:T.rivetli~ v.c. 
Hon 1ble Maj. Gan. l<.K.Srivastava, v.c. . ' 

l. 

5. 

P.ra•tl Singh Yatlav, 
Care •f Sri M.P.Singh Yadav, 
resiaent •f 304. Faithful Gunj, 
cant t. Kanpur--. 

Anurag Bajpayee, S•n •f late 
Sri M.B.Bajpayee, resident •f 

5- postal Officer colony, 
Nawab Gunj, Kanpur Nag4lt'. 

Km. Alpana Khare , 
daughter ef Sri A.K.Khare, 
res14lent •f 181/6 Juhi 
Lal colony, Kanpur• 

Anurag Mishra, son •f 
Sri Arun Kumar Mishra, 
resi4lent •f 128/16-D, 
Block Q.aitlwai Nagar, K•npur.~ 

Vined KumiI' Sonkar, 
son •f Sr1 Devi Charan sonkar, 
resident •f 109/l~~ Jawah~ Nagar, 
K.npur~ • • • Applic.,nt. 

(8)1 /Jd voe •te : Shr i Nni t S•xena) 

12. 

3. 

Versus 

Unien •f India, 
through Revenue Secretary, 
Minis try of Finance , 
New Delhi. 

Principal Chief Cont.r•ller •f Accounts, 
Central Board of Direct Taxes, 
zonal Accounts Off ice 16/69 Aaykar Bhawan, 
Civil LirY!s, Kanpur. 

Princioal Chief COntr•ller •f Accounts, 
Central Board Gf Direct Taxes• 9th Flet•·, 
L•k Naik Bhawan, Khan J~bt, New Delhi. 

•••·.Respondents. 

(By Mvocate : Shri R.C. Joshi) 
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@Y tton lb.le Mr• Jystice R, R.K. Triye,j i, V .c. a 
v ' 

By this OA uncier Secti•n 19 •f the Administrative Triauna 

~t. 1985, 5 .applic~ts have challenged the illpugne• erer aatea 

7.lJ.r.2001, by which the services •f the applic_.ts v.ere 

terminate• with ef feet from 1,.111. ·2001, 

2·. It is net disputed that the .applicants were appointetl 

as Acceuntants en adh•c basis fer a period •f six menths fr•m 

the tlttte •f their joining. The learned counsel f9r the 

.applic~nt placefi befere us .appointment letter Annexure-A-2 

condition No,3 which reads as under 1-

•At the expiry of six m•atbs if the regular cl.aimants . 
.re still net available, fresh eappointment are to be 
m.aae f9r the same p•st.• 

.Learned ceunsel has submitted that in view •f the aforesaitl 
Co..~~ 

conditt.n, the •pplic~14 Jla~seriously ilpprehending that 
Q. '"""-... w'°'-lC ca "\ 

respondents would •ngags LJ\fresh •ppeintrmnt by way of adhoc 

arrangement1once this OA is aismissed without any directan. 

3. Consiaering tha af•re saia aspects• we dispose •f 

this OA with a directien te respendent N•.2 that if they 

need fresh hands to liischarge the tluty •f At:countant, no , . v.-
r;:yr-~cc'?{ ~ ~'11°'\t\.-O-C~vtUl-l-"o..\{•~~ 

arrangensnt may be made en adhoc basis:{ .Hctwever, the 

applicants will have no claim1 if the app•int.nts are made 

on regular basis. No order as to c•sts. 

f--=-----~ Vice Chairman 
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